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Notice of Election by a person admitted as a minor to the benefits of partnership Firm to
become or not to become a partner.
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a person admitted as a minor to the benefits of partnership in the firm
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an agent of the person admitted as a minor to the benefits of partnership
in the firm having been specially authorised in this behal f
hereby give notice that ...........cccceviiii e
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I, the said person attained majority on .........ccccceeeee. day of ..cccvvieiee 19 ...
| have to become
and ----------- elected ------------------- a partner in the abovenamed firm with effect for the
he has not to become
....................... day of ..ccoovriviieen 19 L
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[/We ..o the abovenamed ...........ccccoveieniennne. solemnly affirm that what
is stated in paragraphs ..........cccceveeee. is true to my own knowledge, and that what is stated in
the remaining paragraphs, ..........ccccceeu..e. is stated on information and belief, and | believe the
same to be true.
Bz FuRefe, T FRTE B
a%'m .................................... mﬁwmmmﬁmmﬁ@mmmm

HE 3 FHE PO I M d AR J [PRIgaR T8 HRuad
Tl AR ST O WX AR ST SETen fasar area.



I/We also declare on solemn affirmation that up to the date of sub-mission of this
application there has not been any change in any of particulars previoudly intimated save and
except the change notified above.
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Solemnly affirmed a

Dated this .........ccccevenee day of ..cooeiiiiiins 19 ...
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Signature
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Certified that the person who has signed this notice has signed it in my presence and has
affirmed that the particulars affirmed therein are true.
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Signature of witness and Designation.
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Note 1.—Strike out item not required.
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Note 2.—This notice must be signed by a person admitted as a minor to the benefits of partnership or his agent specialy
authorised in this behalf on solemn affirmation before a magistrate or other officer duly empowered to administer Oaths.
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